FORM A

PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
LOHIA SALES AND SERVICES LIMITED

NAME OF THE CORPORATE PERSON

LOHIA SALES AND SERVICES LIMITED

DATE OF INCORPORATION  OF | 31¥ JANUARY, 1985

CORPORATE PERSON

AUTHORITY UNDER WHICH | MINISTRY OF CORPORATE AFFAIRS,
CORPORATE PERSON IS | REGISTRAR OF COMPANIES (ROC) -UTTAR

INCORPORATED/REGISTERED

PRADESH, KANPUR

CORPORATE IDENTITY NUMBER /
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON

U24139UP1985PLC006983

ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE (IF
ANY) OF CORPORATE PERSON

D-3A PANKI INDUSTRIAL ESTATE KANPUR -
208022 (UTTAR PRADESH)

LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

24™MARCH, 2022

NAME, ADDRESS, E-MAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

NAME: SUDHIR KUMAR SHUKLA
ADDRESS: U-22, GROUND FLOOR, SANGAM

PLACE, CIVIL LINES, PRAYAGRAJ-UTTAR
PRADESH-211001

E-MAIL ID REGISTERED WITH BOARD:
skshukla22@hotmail.com

E-MAIL ID FOR CORRESPONDENCE WITH
LIQUIDATOR:

vol.lig.Issl@gmail.com

TELEPHONE NO.: +91 9452620795
REGISTRATION NO:
IBBI/IPA-001/IP-P-01139/2018-19/12386

LAST DATE FOR SUBMISSION OF

CLAIMS

23%D APRIL, 2022

Notice is hereby given that the Lohia Sales and Services Limited has commenced

voluntary liquidation on 24" March, 2022.

The stakeholders of Lohia Sales and Services Limited are hereby called upon to
submit a proof of their claims, on or before 23" April, 2022, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

In order to get a copy of the relevant forms, you may download the res?&(i.%

from the website www.ibbi.gov.in. (I Vol SERV'CES; LIMITE

Submission of false or misleading proofs of claim shall attract penalties.

CA Sudhir Kufiar Shukla ( L idator
-Regn. No. IBBIIIPA-001/IP-P-O11§9f2'%‘1'0-1mﬂ)3&

Sudhir Kumar Shukla
Voluntary Liquidator
Lohia Sales and Services Limited
Reg. No.-IBBI/IPA-001/IP-P-01139/2018-19/12386

Date: 25" March, 2022
Place: Prayagraj
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On the South by : Road On the East by: House No. 208 (Old Plot No. 17) On the West by
House No. 210(Old Plot No. 15)

Date: Jo-U3-202¢  Place: Fandabad Autharised Officer, Canara Bank

w Canara Bank
L R R ] (A Gt af fmefin Unssiertnking)

| Date: 26-03-2022

Branch : 48, Neelam Bata Road,

NIT Faridabad, Haryana - 121001
POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

e~

Whereas: The undersigned being the Authorised Officer of the Canara Bank unde
Securitisation And Reconstruction of Financial Assets and Enforcement of SE'Curity
Interest Act, 2002 (Act 54 of 2002) (hereinafier referred to as “the Act”) and in exercise o
powers conferred under Section 13 (12) read with Rule 3 of the Security Interes
{Enforcement) Rules 2002, issued a Demand Notice dated 19/05/2021 calling upon the
borrower M/s Prem Express Goods Transport Co. (Prop. Sh. Sunil Nagpal) Shop No. 1, Batd
More, Near Railway Crossing, NIT Faridabad Haryana to repay the amount mentioned ir}
the notice, being Rs.22,49,499.76 (Rupees Twenty Two Lakh Fortynine Thousand
Four Hundred Ninety Nine And Seventy Six Paise Only) within 60 days from the date o
recelpl of the said notice.

The borrower having failed o repay the amount, notice is hereby given to the borrower ang
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him / her under section 13 (4) of the said Act
read with Rule 8 & 9 of the said Rule on this 21st day of March of the year 2022.

The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject {o the charge of Canara Bank fo
an amount of Rs.22,49,499.76 (Rupees Twenty Two Lakh Fortynine Thousand Fou
Hundred Ninety Nine And Seventy Six Paise Only) and interest therson.

The borrower's attention is invited to the provisions of Section 13 (8) of the Act, in respec|
of fime available, to redeem the secured assets.

Description of the Immovable Property
All that part and parcel of the property Plot No. 6 measuring 40 sq. yds. Forming part o
Khasra No. 35/9/2, 10/2, 11, 121, 20/1, 211, 22/1 MauzaBallabgarh, Tehsil Ballabgarh
District Faridabad, Haryana. Bounded: On the North by: Plot No 3 On the South by: Roa
29feetOnthe Eastby : PlotNo5 Onthe Westby: PlotNo 7
All that part and parcel of the property Shop measuring 12 Sa. Yds. Forming part of Hou
MNo. 5- M/23 with roof rights and with right to use common stair case and commo
passage/gall and undivided proportionate share in the land undemeath House No. 5-M/2
situated at NIT Faridabad. Bounded: On the North by :Stair Case On the South
:Remaining part of H, No. 5-M/23 On the East by: Road On the Westby : Remaining part
H. No.5-M/23

Place: Faridabad Authorised Officer, Canara BaW

Reg y
FOR THE ATTENTION OF THE STAKEHOLDERS OF LOHIA SALES AND SERVICES LIMITED

1. | NAME OF THE CORPORATE PERSON

3. | AUTHORITY UNDER WHICH CORPORATE | MINISTRY OF CORPORATE AFFAIRS,

2. |DATE OF INCORPORATION OF | 31st JANUARY, 1685
CORPORATE PERSON |

PERSON IS INCORPORATED/REGISTERED | REGISTRAR OF COMPANIES (ROC) -UTTAR
| PRADESH, KANPUR

4. | CORPORATE IDENTITY NUMBER /LIMITED | U24133UP1985PLCO0BS83
LIABILITY IDENTITY NUMBER OF |
CORPORATE PERSON !
5. | ADDRESS OF THE REGISTERED OFFICE | D-3A PANKIINDUSTRIAL ESTATE KANPUR
AND PRINCIPAL OFFICE (IF ANY) OF | -208022 (UTTAR PRADESH)
CORPORATE PERSON j
8 | LQUIDATION COMMENCEMENT DATE OF | 24TH MARCH, 2022
CORPORATE PERSON |
7 | NAME, ADDRESS, E-MAIL ADDRESS, | NAME: SUDHIR KUMAR SHUKLA
TELEFHONE NUMBER AND THE | ADDRESS: U-22, GROUND FLOOR
REGISTRATION MNUMBER OF THE i SANGAM PLACE, CIVIL LINES, PRAYAGRA-
LIQUIDATOR | UTTAR PRADESH-211001
E-MAIL ID REGISTERED WITH BOARD
| skshukla22@hotmail. com
E-MAIL ID FOR CORRESPONDENCE WITH
LIQUIDATOR: wal lig.k mail com
TELEPHONE NO.: +01 B452620705
REGISTRATION NO
| IBBUIPA-001/1P-P-011392018-19/12386
B | LAST DATE FOR SUBMISSION OF CLAIMS | 2JRD APRIL, 2022

Notice is hereby given that the Lohia Sales and Services Limited has commenced voluntary
iqusdation on 24th March, 2022

The stakaholders of Lohia Sales and Sarvices Limited are heraby called upon to submit 3 proof
of their clams. on or before 231d April, 2022, to the Bquidator al the address mentioned against
fem 7

The financial credaors shall submit their proof of cams by alectronic means only. All other stakeholdars
may submit the proof of claims in person, by post or by eleclronic means.

In ardar to get a copy of the refevant forms, you may downdoad the respective forms from the
website www ibbi.gov.in.

Submission of false or misieading proofs of claim shall atiract penalties

Sdi.
Sudhir Kumar Shukla
Voluntary Liquidator
Lohla Sales and Services Limited

Place: Prayagraj
Reg. No.-IBBI/IPA-001/IP-P-01139/2018-18/12386

Date: 25th March, 2022
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